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PLANNING AND WORKs, HOUSING
AND URBAN DEVELOPMENT be
pleaag_d {0 state :

“

%(a) the number of villages in the
West Bengal where Family Planning
Centres have been set up;

(b) whether any survey has been
made 30 far 10 assesss the impact of the
family planning on low-income groups
in the state; and

(c) if so, the details thereof ?

THE MINISTER OF STATE |IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. . MURTHY) : (a)1823.

(b) No survey has been made by
this Department to assess the impact of
the family planning on low-income grougs.

(c) Does not arise,

Central Government Funds to P, T, 1

S.N.Q. 6, SHRI SHASHI BHUSHAN :
SHR1 A, SREEDHARAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state

(a) whether the Central Government
have given some funds to the P. T. 1. for
building construction end also for smooth
functioning of tae organisation;

(b) whether certain amount is also
given to the P, T. 1, by the public sector;

(c) if so, the details regarding the
amount given by the Central Government
as nlso by the public sector separately;

(d) ‘‘whether Government have receiv-
ed some complaints regarding the misuse
of funds by the P, T. 1,; and

(e) if so0, the details thereof and the

steps taken or proposed to be taken in the
matter ?

and freedom fighters (C.A.)

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS ( SHRI SATYA NARAYAN
SINGH ) : (a) to (c). Goveroment have
sanctioned a loan of Rs. 55 lakhs to
the Press Trust of India for construction
of their building at 4, Parliament Street,
New Delhi, With the permission of Govern-
ment the Press Trust of India has alsu
taken a loan of Rs. 25 lakhs from the Bank
of India, Bombay, for the same purrose.

(d) Yes, Sir.

(¢) Cerain allegations of misuse of
funds against the General Manager of
P. T. 1. and Contraciors and Architects have
been made. The matter is receiving consi-
deration.

12.02 brs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMFORTANCE

APPEALS TO GOVERNMENT BY
FORMER REVOLUTIONARIES
AND FREEDOM FIGHTERS
FOR MITIGATION OF

THEIR UFIERINGS

SHRI K. N, TIWARY (Bettiah) :
Mr. Speaker, Sir, 1| call the attention
of the Minister of Home Affairs 10 the
following matter of urgent public imror-
tance and 1 request that he may make a
statement thereon :.

“"The reported appeals made repea-
tedly to the Government by the
former revolutionaries and freedom
fighters to mitigete scme asfects of
their sufferir.gs.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ATFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : Mr. Speaker, Sir, represen-
tations have been received from former
revolutioraries and freedom fighters
mainly for financial assistance and ssnc.
tion of pension. The responsibility for
granting relief and rebabilitating tbe free-
dom fighters is primarily that of the.State
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Governments who have formulated their
own schemes of reliel and render assis-
tance 1o freedom fighters in the form of
pension, cash grants, loans, and education-
al concessions to their children. How-
cver, in individual cases of hardship
financial assistance is given by the
Central Government from the Home
Minister's Discretionary Grant,

2. Government of India in 1957
sanctioned life-time pension to  the
descendants of a few prominenil leaders
of the 1857 freedom struggle. From 2nd
October, 1969, the Government have
implemented a schemc for the grant of
life-time pension 1o deserving  freedom
fighters who had suffered imprisonment
for a period of not less than 5 years,
including a period in the Andaman
Cellular jail, and also to their families
where the freedom fighters themselves are
no longer alive. ©On representations
from freedom fighters, Government have
under examination the question of extend-
ing this scheme to those who had not
completed 5 vyears of imprisonment,
including a period in the Andaman
Cellular jail. Suggestions have also been
made for the extension of the scheme to
treedom  fighters who had suffered
imprisonment in other jails outside 1ndia
and those who had suffered long imprison-
ment in jails on the mainland. These
suggestions are recciving Government’s
consideration,
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SHRI H, N. MUKERJEE (Calcutta—
North-East) : Government is considering
the cases, and by the sheer efflux of time,
most of the freedom-fighters would dic
away, and so, Government should expedit:
this business, specially in vitw of the fact
that we learn, for example, that some of
the political sufferers of the Hissar district
in Haryana were promised some land by
the President himself in 1966, but they did
not get it and they had to do dharna, a
procedure which is derogatory to the self-
respect of people in normal circumstances,
before the residence of the Prime Minister.
In spite of that, nothing seems to have
been done.

We also get from time to time letters
and copies of applications sent to the
Ministry from old freedom fighters who say
that the quantum of assistance given to
them by the State Gowvernment is So low
that they just find it impossible to carry
on, and they want some sort of uniformisa-
tion, some kind of co-ordination, that is
10 say, of the rates of assistance to be
given to different categories of freedom
fighters, whethet of the INA or others.

In view of these things, the delay in
tha case of the Hissar political sufferers
about the conferment on them of land by
orders of the President himself, and the
delay in co.ordinating matters—1 find, for
example, a letter from Rangnlal Ganguli
who says he suffered ten years imprison-
ment and he wants Rs. 200 per month but
he is not paid that and the Prime Minister's
Secretariat is doing nothing about the
application—and it is rather derogatory
to the self.respect of the freedom fighters
who have to apply to Government over
and over again, may 1 know if Govern-
ment would take steps on their own to
find out the situation in regard to these
people  with ths assistance of State
Governments and evolve a scheme which
could be implemented without delay,
because delay means the passing away of
these freedom fighters who cannot live for
even 7

SHRI K. C. PANT: The attitude of
the Central Government earlier in this
matter was that this was entirely s matter
for the State Governments to attend to,
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In 1950, when this matter was first raised,
this was decided and the them Prime
Minister made a statement in the House
that it was primarily for the State Govern-
mants o give assistance to indigent fami-
lies of political sufferers. However, in
individual case: where assistance was im-
mediately required as circumstances war-
runted, the Central Government also would
help.

Subsequently, the descendents of a few
of the 1857 mariyrs were given certain life-
time fpensions, Subsequently, those who
had spent at least some time in the Anda-
man jail—a period of at least five years—
were given assistance.

Thus the Central Government have
been progressively enlarging their interest
in the freedom fighters, but the fact remains
that even now, primarily it is for the State
Governments, and they have evolved
various schemes. 1 can go into details,
but perhaps Prof. Mukerjee is not s0 much
concerned with details as with the fact of
different States giving d.fferent Qquanta of
assistance. That is a fact. Some of the
States have been fairly generous in their
consideration of this matter ; Some have
not been able 10 provide as much, 1t is
for Stale Governments 10 consider this
matter. At the most, | can coovey 1o
them Prof. Mukerjee's suggestion that they
should try 1o have a uniform pattern. But
it is primarily for them, and they have
evolved different schemes,

As for Shri Ganguly, 1 do not know ;
it is en individual case.

SHRI  RANGA (Srikakulam) :
These are brought to “our atiention,

SHRI1 K. C. PANT : But from the way
he put it, 1 am not sure whether any rary
of that incarceration was spemt in th,
Andaman jail. As at present, the schem,
coes not provide for the Central Goverg_
ment 10 give assistance in such caspg
This could be the only reason for our pg
taking action. Otherwise, our patyy,
sympathies are with them, Where we
give any assistance under the sclumo' e
do not hesitate to do s0.
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SHRI H. N, MUKERIJEE : What about
the Hissar business? They had to do
dhnrna before the Prime Miuister's resi-
dence, They were given an assurance in
1969, but nothing seems to have been done,

SHRI K. C. PANT : I shall look into
it.

SHRI RANGA : He should broaden
the scheme and not rely on the earlier
formula.

SHRIMATI SUCHETA KRIPALANI
(GONDA) : In every country, the free-
dom fighters, war veterans and families of
martyres are taken care of and honoured
by a grateful mation, That is the least on
can do to them. |1 am afraid in our coun-
try our policy of looking after and honour-
ing these people has been very fitful and
very inadequate, and nothing substantial
has been done in a proper way.

Just now, Shri Mukherjee very rightly
pointed out the fact that so far Central
Government's attitude has bzen that this is
a matter of States concern and therefore
the States will manage, 1 know that in
every State they some scheme or other,
but the States, with their limited budgets,
canpot afford to give much. There are
very hard cases where substantial assistance
is needed.

For instance, the mother of Chandra
Sekhar Azad, after much trouble, got
Rs. 20 per month pension first five months
befort she died. 1 would like to know
from tne Government what Bhagat Singh's
mother is getting or the dependants of his
other companions, whether we are looking
after them, Tt should not b= responsibility
of the States. They laid down their lives
for the country, they got us freedom. It
is the responsibility of the Centre. It is
also very necessary that there should be a
uniform policy followed. The States and
the Centre can sit together and decide what
policy to follow, and a substantial amount
should be allotted for this,

Secondly, I do not understand this
distinction that the hon, Minister is mak-
ing that omly if a person has spent five
years in the Andaman jail, he Qualifies for
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pension. Any political prisoner who has
spent five years in any jail should be entit-
led to get pension.

Many of them do not want, do not
nezd it, do not care to take it, but those
who are in need, who would like to get it,
should get it, and not get it after a lot of
delay after humiiiating efforis on the part
ul others.

It is shocking to learn that a leader
Of the status of Miss Leela Roy, who
would never aproach anybody, was very
hard pressed for money before she died.

SHRI SAMAR GUHA (Contai) :
We refused any help from this Govern-
ment, [ was one of her followers, We
ourselves contributed.

SHRIMATI SUCHETA KRIPALANI :
We have received sevaral letters recently
from an association of freedom fighters
who have been agitating for sometimes.
They have adumbrated a scheme by which
they are going to build a hostel for these
revolutionries. Many of them are bachelors,
they never had any time for domestic life,
theie is nobody to take care of them,
they are living in very miserable condi-
tions. This association has brought out
Scheme 10 build a hostel where these
people can be taken care of and looked
after. | would like to know from the
Government what substantial assistance
they are getting. In fact, the Government
should bear the entire cost, There are many
people who need assistance and are getting
a pittance of Rs. 15 or Rs, 20 which is not
enough. Some need proper medical care
Government should come out with a
declaration that they would take care of
all these people,

Then, I would like to raise two more
points about the INA, The Ministers told us
that the military personnel of the INA are
geiting pension, but it is a well known
fact that there were many civilians who
joined the INA Army. Twenty six
thousand people laid dowa their lives for
the INA, T would like to koow what is
happening to these civilians who entered
the INA, what happens to their families,
to those who would like to get assistance.
Is there a scheme with the Government ?
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Lasly, | would like to raise the case
Shri Mukerjee mentioned, This cnse was
brought to my notice by no less a person
than Gopal Singh Qaumi. He has been in
prison 17 times and for 13 years altogether.
He said that in 1955 these political
sufferers, 440 in number were given some
land in Hissar. It was hanjar land infest-
ed with snakes, full of thorny bushes,
but they all put whatever little money they
had, and with their own labour redeemed
the land. 1t is a very long story. To cut
it short when there was President’s rule in
1966, the President issued an order that these
lands should be  given 1o them perpetuity,
that the proprietory rights  should  be
transfered to them, on the condition that
pay Rs, 5,000 cach, which they are willing
1o pay, but nothing has happened. They
had to undertake dharna outside the
Prime Minister's house aficr three years.
She gave them all sorts of assurances, but
nothing has been done so far,

They feel this is being done on
regional and communal considerations.
When they have redeemed that land by their
labour why can’t the Government do this
little bit, especially when they are going
10 pay for the land, and let them live in
peace 7

SHRI K. C. PANT : On the general
question of Policy about the responsibility
of the states and the Centre, 1 have already
given whatever information 1 have,

SHRI RANGA :

=‘fpmiw now ?

SHRI K, C, PANT : T have also indi=
cated the direction in which we are consi-
dering a change. In some cases, the
Centre helps the States directly. For
instance, in the matter of assistance for
the education of children of freedom
fighters, the Ministry of Education have a
scheme for giving educational concession
10 them. The expenditure is initially in.
curred by the State Oovernment and is
shared between the Government of India
and the glale Government on Afifty-fifty

Why not charge the
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basis. In the case of Union Territories,
the entire cost is borne by the centre.

The hon. member asked why Andaman
is treated separately. The Andaman
cellulur jail has a history of its own. Tt has
a different connotatation in the freedom
struggle and its impact has ben diflerent.
Those who have purticipaled in  that
struggle know very well what it meant to
g0 10 the Andaman cellular juil. To come
under that scheme, so Tar it has been obli-
gatory that a freedom fighter should have
spent some part of the five year period in
the cellular jail, not the whole of it
necessarily but at least a part of it. Now
we are considering the other possibility of
extending it. In fact, the hon. member’s
suggestion that a five year period spent
anywhere in jnil may be corsidered is
exactly what we are considering. We have
written to all the State Governments and
asked them how many cases will be involv-
ed. Some State Governments have replied,
some have not. But we are considering it.

She snid it is insulting and humiliating

for freedom fighters to apply. 1 quite
appreciate that sentiment, 1 realise they
are very sell- respecting people.  But there

should be some method of letting the
Government know that they are in trouble
so that we can tuke up their cuses. In the
case of Trailokynath Chakarvarti; who was
recently here, we came to know that he
had certain dilficulties., We did not ask
for any application. We sanctioned
Rs. 5000 strnightaway. Unfortunately he
died. Now we are considering giving that
money to his grand-nephew if that possible.
So, it is not that we call tor application
necessarily, but we must have the infor-
mation, That is obvious.

About the hostel, 1 doZot have any
information. -

SHRIMATI SUCHETA KRIPALANI :
They have their own organisation and they
are raising funds, 1 can direct the papers
to him if he wants.

SHR1 K. C. PANT : Yes, 1 can
comment on it offhand. She said, Rs, 10
to 15 is not enough and it should be
raised. T do know that some State Governments
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have raised it. 1 know in UP they had

raised it, 1 hore they had raised it during
her Chief Ministership, Some State
Governments may not have raised it. But

I entirely agree that Rs, 10 10 15 today is
certainly not enough; it is a pittance and
it should be raised. But it is for the
State Goveraments to consider this maiter.

About what has been done about the
INA personnel and the dharn, 1 hada
already indicated the rosition.

SHRIMATI SUCHETA KRIPALANI :
With your rermission, may | lay these
parers about Shri Gopal Singh Qaumi on
the Table ?

Mr. SPEAKER You can hand
them over to the Minister.
It is not only a case of Shri Gopal

Singh Qaumi; there are others also. All of
us have lived with them in j3il and we
know it.

SHRI SAMAR GUHA : Before 1
begin 1 will beg of you a few minutes
indulgence in honour of the murtyrs who
have given all of theirs freedom of this

country.

Mr. SPEAKER : 1 have all resrect
for his eloquence. But this indulgence
should not be at the cost of relevancy,

SHRI SAMAR GUHA : 1t is a well.
known saying that the blood of the martyr
is seed of the church. Today the church
of Indian freedom is losing its elan because
we have forgotten to honour our martyrs,
Our petriotism is at a low ebb because we
have failed to remember the suffering the
sacrifice and the dedication of our revo.
lutionaries and freedom-fighters. Today
the spirit of Indian nationalism has come
to the point of WNadir because we have
forgotten that it is the blood of the
martyrs on which the edifice of national
freedom has been built, It is a
matter of shame for us that the Minister of
State loday staled that he has not any
papers. But 1 know not once but many

freedom fighters (C.A.)

times did representalives of the resolution®
aries meet the former Home Minister.
Thhy held their conference in Delhi, not
once but several times, and they presented
not one memorandum but several memo-
ranc'a, enumerating all their demends. There
are three tyres of freedom.fighters—firstly,
the revolutionaries from the day of 1857
te 1947, secondly Gandhian freedom-
firh'ers and, thirdly, member of the Indian
Natioaal army under Netaji Subhash
Chander Bose,

Government have refused to accede
10 their demand for financial assistance,
In fact, 1 would say that the term
“financial assistance”™ or ‘‘pension” is a
dishonour to them. There is no question
of charity, gift or pension. There is a
word “in Bangla, veer pranali; let us call
it honorarium for the honour of the
national fightiers who  have rendered
service to the cause of national emanci-
pation. Therzfore, it should be called
nationnl honorarium, not pension or any
kind of gift.

MR. SPEAKER :
the question,

Let him come to

SHRI SAMAR GUHA : 1 am coming
to the joint, 1 beg of you with folded
hands to be a little more indulgent.

Some two years back the Home
Minister sent a team of Members of
Parliament to Andamans to suggest to the
government ways and means of helping
the Andaman prisoners and preserving the
memorial of Netaji, the cellular juil, and
the two islands, Swaraj and Shaheed
islands, which were the first liberated
territory of India. Those Members have
submitted a memorandum to the Govern-
ment 1o which there was no reply. It
has been kept in cold storage. [ would
like to take this opportunity to pay a
tribute to the United Front Government
which have shown courage. They have
raised the age for the freedom fighters to
join government service, Since they are
joining very late they can either complete
thiry years of service or get extension up
to 65 years.
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SHRI1 JYOTIRMOY
mond Harbour) : Jyoti Basu.

BASU (Dia-

SHRT SAMAR GUHA ;
Basu but Sudhir Banerjee.

Not Jyoti

They have renamed Dalhousie Square
as Dinesh-Badal-Benoy Square: they have
renamed Anderson House as Bhabani
Bhavan: they have renamed Ochierlony
Monument as Shahid Minar. They have
removed all the statues of the old
imperialist rulers  and  others of that
legacy.

They sav, they have no money to meet
ihe demands of revolutionaries. At the
time of transfer of power they gave
millions of rupees 1o the old 10 men
and the British armymen, Every year you
are incrensing dearness allowance, tuking

India ns 2 whole and bhoth the Central
and State Governmenis, over Rs, 200
crores for your employees. 1T you

really want 1o fulfil the demand of the
revolutionaries, give them honorarium, 1
have calculated that it will not cost you
more than Rs, 2 crores a year. You are sitt-
ing on the edifice of freedom built by the
blood of martyrs. Can you not spend
Rs. 2 crores a year fur them ?

SOMLE TON. MEMBERS : Why not ?

SHRI SAMAR GUHA : Most of them
are dying. At lenst for ten years you can
do it

MNow, let me summarise the categorical
demands that they have made. They are !
(1) national honorarium in the form of
life long pension to all freedom fighters
and revolutionaries who suffered continu-
ously or intermittently ower five years
either in Andaman Jail or in other jails
or in detention or in imprisonment as has
been exlended to the prisoners of Anda-
mans; (2) to extend the same facility or
national honorarium to the parents, Wives
and other dependants of the martyrs’
families; (3) 10 provide scope either for
completion of service of 30 years or 1o
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extend the age of 65 years for those wh
have joined Government service ver
late, as has heen done in  West Bengal; (4)
to provide national homes for old and
infirm freedom fighters and revolutionaries;
(5) 1o give free medical and educational
facilities to the dependants of revolutio—
naries and freedom fighters; (6) to givr
financial assistance to freedom fighters ana
revolutionaries for self-employment; 7"
to extend the same facilities to INA men
who joined the Azad Hind Fauj movement,
As | have already said; 26,000 of them
have sacrificed their lives,

Anuther demand of theirs to main=
tain  national  honour is @ (1) to
build  a  erational  martyrs”  memorial
in Delhi; (2) to set up a committee of
historians to write  the history of the
Indian revolutionary movemeni; (3) to
write a history of Azad Ilind revolution
under Nelaji; (4) 1o preserve Andaman
Cellular Jail and to set up a national
monument there; (5) 1o  complete a
directory of national martyrs, as has
been started by Kali Charan Ghosh under
the title “Roll of 1lonour™; (6) to place
plaques in  all  jails  where martyrs
embraced the gallows and w0 reduest the
Pakistan Government 1o set up memorials
in Lahore Jail in honour of Bhagat Singh,
Rajguru and Sukhdev, and in Chittagong
Jail in honour of Surya Sen and others;
and, Tlastly, to build a memorial at
Balasore.  Also, what we had to do in
memory of Rash Behari Bose was that
Hardinge Bridge should have been
renamed as Rash Behari Bose Bridge,

MR. SPEAKER We are talking of
living people to mitigate their sufering.

SHRI SAMAR GUHA : 1 want to
know whether they are going 1o consider
this memorandum that they have submitted.

Lastly, Government
transfer  their responsibility to State
Governments. Did these martyrs sacrifice -
their lives for the freedom of the States
or for the freedom of India asa whole ?
If they did so for India as a whole, it is

has tried to
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the Government. Is the
Government Boing 10 convene a meeling
under the Home Ministry of Home
Ministers of all States and representatives
of revolutionaries to find out a solution
and honourable means of giving them
honorarium and of honouring the memory
of martyrs ?

the duty of

SHRI K. C. PANT : The hon. Member
has made various suggestions. We shall look
into the suggestions that he has made. |
shall only try to touch on some of the
points on which 1 have information with
me.

SHRI RANGA :
submitted to you.

A memorandum was

SHR1 K. C. PANT ! Yes.

SHRI SAMAR GUHA : Not one, many
memoranda,

SHRI1 K. C. PANT : le took objec-
tion to my saying that only a few cases
had been left. 1 meant only a few cases of
these who are eligible on the present
scheme. There may be others who may
not come under that scheme but who may
be deserving of assistance. 1 do not rule
that out. I said, only a few cases were
left under the present scheme and I gave
the mumber of cases also, that is, 27 cases.
Then, 1 said, il more come, we will consider
them.

SHRI SAMAR GUHA : That is not
the roint. A general principle should be
laid down that those who suffered impri-
sonment, either detention or imprisonment
in the Andaman jail should be intitled.
This will not cost you more Rs. 2 crore
a year.

SHRI K. C. PANT : 1 am coming to
that; 1 am going by your statement.

The second thing he referred to was
about the Andaman jail and the suggestions
were made to preserve that jail. 1le
referred to having proper memorial. That
is a subject of ministry of Works and
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Housing. 1 have found the facts from them

A plaque has been put in the Cellular jail
with the names of the freedom fighters
who were in that jail, The Question of
preservation and beautification of the
Cellular jail is under consideration, In fact,
after he had given the memorandum in which
this idea was contained, we are looking into
this as to how best it can be done.

Then, Sir, 1 never said that we had no
money, 1 never said that, It is just that
the States have the primary resronsibility.
That has been the approach of the Govern-
ment, He should not think that the States
have not done anything. 1 would like to
give some figures that have been able to
collect

SHRI SAMAR GUHA : Please don’t
give those figures, | know they are Rs. 10
or Rs. 15 or Rs. 20 or like that, Please
don’t utter those things, It is a shame to
all of us, to the whole country, to the
whole of nation and to the conscience of
the nation,

SHR1 K, . PANT : With your
permission, Sir, I repeat that they are try-
ing to do something. NWNow | will give you-
the figures: Assam—3335; © Bihar—393;
Punjab—4096; Orissa—1450; West Bengal—
2372; Tamil Nadu—3600; Madhya Pradesh—
350; Rajasthan—577.

1 have not got the information in res-
pect of other States.

AN HON. MEMBER : What is the
figure in respect of Behar ?
SHRI K, C. PANT : It is 393

On the face of it, it seems to be low. ]
will check up this figure,

The hon. Member has made a sugge.
stion that it should be extended to th
other jails from the main land also. 1 haw
gone beyond that. We will consider als:
those who spent some time in jails abroad
say for instance, Purtugal and Mandalay
We will consider Goa freedom fighter
alsn, This in the final stage of considera
tion. 1 hope that a decision will be take
very soon.



b} Appeals by
SHR! SAMAR GUHA : Two de-
‘cades of our national freedom have already
passed. But we have not done anything
1o national martvrs,

SHRI K. ¢, PANT Then, he
raised a roint about the history of freedom
struggle and about those who particirated
in it and also about the directory So far

as the dircctory goes, the Minister
of ldueation sponsored a scheme
by which final assislance was

given to State Governments 1o prepare a
list of freedom fighters. After that, they
prorose 10 bring out an all-India directory.
The work is in progress, However, the com.
pilation of the directory of freedom figh-
ters will be responsibility ol the States.
The Ministry of education has brought
but 4 volume of “who is who of martyis
of ficedom movement, 187 onwards.™

They projose to bring oul Lwo more
volumes in due course

SHRI RANGA : The hon. mem-

ber suggested a national honorarium 1o be
given 10 these reople.  That was applaud-
ed by all ssctions of the house. The hon.
Minister seems to have missed it.

SHRI K. C. PANT : He  said,
“don't call it financial assistance.  Call it
a national honorarium,” Tha' is a matter of
nomenclature, That can be . nsidered.

%) QFo UHo WAl (TAT) : AT AT FE
A ot mrfzgT o o e & fao
gg gaif) ¢ IAF AR FEAT P
fgars ag ata § fr ag fedt ggma &
qig wira {5 3% ga =wAfg £ 7gg 9 w7
aife 9 A& fear @t W & fag
fqr qr | Sfgs ga @i Afe 3@ 97
43 gu § 9% *deq § fr ag wo¥ &
1 frmd 1 Ffew a2z 9w & fe mifzag
1 gz FIeT A 2 fF AT & 99
wimy % fag wa o qafae & anvar g 5
AA1 ®7 BT 7§ 77 wEE nande w1 Fawn-
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Jormer revolutionaries and 328
Sfreedon fighters (C.A.)

T R gAT WT &g AW HAT gTER
& fag w1t 7% & 1 wa agy faai % e
gFg g gy e aw
351 WE @ Fy1 garar sk faa
AMqT ¥ Sr7ar g 5 ar 15w grarn
FET AL A A% A Fradr gawfa
398 A1) £ 7

At wiHE [t AT 77 ITH qar
T & f% wsa qowre a1w o 3w qAe
#t a6 fagw @A qa Srfgo gaar
T AW E g7 A g aa & fagre #
TR 3 wE A g ¥ gowe fax 7
A% FATI AT T7 3T 91 A1 @
7 fa% 0 gz arzar Hiar d e 7Y &%
Arm # o gfqest fg4)r ) grEr wfagrie
TY gEEaAT WMT Iq T TI97 A=3) qA=TIE
AT § a¢ ITF FAAA § &TOw 3 Ak
2q MM F 348 Ay0A7 FEA w0fgo
FAI-$AY g ®TA e F s
IR [AQ FTAY I3AT W § qeeg #
au¥ar § 5 ag qE 0 Fdew 2

7% qrg & ox 2 fagre # aw wr
fagix & wrFYr 393 FaATAT qF01 AY
TH UF TT Q147 §HI B AT FM ) 7y
%1 fumar & fr 72 Foat 7 et g
A1E0 &ZA fosit WFT a7 fore® 77wy
21 zar gax qfkare 7 =rtgs feafy
®TH IqANT g1 TG0 g W THRT wrog
g fs A Avam ¥ z9 Na N wyg &
3a%1 fAdia agradr s\ F1 AT | 7T G
¥ w3t qra e war g e 9aF fam
AT AT & 1 3TN 1A FT TG TAqw
ar 51z faser avg v 7 W ar, fawrge
arrage faa w30 A 9 agi Tema
# war Al 3A% HAF: AL For @ | AT
wzaY! fadar ¥ g F gF Nafees
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TFIT & 99T ARH AU AZT 1 W
s A fama & Fifaw & 9k
Ige! e fam o of gaT ded 7
afes % agt 9 qdfant T8 @ 9
mfay gwr ag fs wsa sitg & glaxn
EE L CIER IRIEE SR AN IC I (L (£ S
qAEART IF AT & Agr F A
fzgr 1 w1 3q%r fgar I gard Qg g
1930 & I & @1 14 IAST AT AT T
2T 2 1 wa 7 qra fazd wr af f5 wa
IR FITAT AL &Y AFAT A aF fF
I AM A7 T A TG I TR
agiq fagre s sty gg adT @
o arrar fear qr At gad o i
ardt of AfFT 719 F gL TT TIAT
AT 31 g0 Ao FTo Ao F IFM
fawtfear € w1z §§ &0 gar) gW A
FG O ART A AT ITHAT T IIHT FgI
fe gm @it & ag #0 7d fear #fea
i1 8% w21 92 NF @ gt & 1 zafan
qU g wAAT § gEE ¥ frag A
Me dar i AL 3T 7 70 w1 FF et
% e fafqezd @t oF difzr gad
s FU g gwEd 5 o1z wagw
naddz & fam @ A Zrar =wifgn =g
g oq qifew A zg At & dar &
arg ot 5 37 a9 7oA ) grada
aifz &3 | 3% A @A F sfafafa
TN AM WY TG FAL A At geEATeS
woar fusrad ard 3a% ar § zmae
5T W AN FEIE F X F fvag
R A o T AgT T AR § e
w1 T qgAE ?

feat &7 ufmr ¥fr7 awerc &
AFEF M S g 2 ? fagre & Nw
faferzz &Y garre anr ag wer amam e

Sreedom fighters (C.A.)
37 9% 7T [ Afge 0 A 3T @
73z 3 & F & #7) Af FW ? awiv-wmalt
gwet fafaezd & faear qzar § 5 ag
nry fefesaadt 63 & vez w¢ afeq 7gf
FFAgAT 31 WT A fag A ow
fairg Ar7ar 879 AaTds 1 & g€ W)
Tfgr wlT w2z A3idz & I fAR
gAr 7z & rar g A KX oF TN
fdT AT F1 i & A7 3T AT Qg
50 9= qE g7 &0 HiT S0 Ie w2
FI9T 2 A1 A FIW AF 7 g4 AT 79
2 AT tad FET ATFL &1 ATY FAT
T & faemt 377 ag T war e
wAt Agtad 1 1w M7 F Far IfeaFmw {0

=Y WO Aex WA ;. WEAeT WEAA, TH
@ag qzrom 2 fs feadt waafw
& nf & A & gaarar =gar g fF 9 |9
1857 & At & 3734 s arfew § oo
faq 12000 #=var mim sa &g ¥ aga
A1 a1 g 1 A1 fefewordr we fefermd
qiz g1 fafaez 47 & ot oife geaa: €
FAH Wdl & Agig  Edear aWE #
Faifaat &) gzz 7A@ if AT gy ¢ 3w
#3me gy d fran & fo 5q@ a2
T 25 gAT 698 &I B0 TH @F g
3% £ 1 1@ & #wlafis of dad & 0N
& faa® wadia e w3aiq & &9 wdr
R JIHT AN W@ & a1 §8 49 fag)iy ma¥
S& AT w1 qgt war g, Fg faar w3 5
a1 A ¥ A ST G IT Ao 10 s
TqqT THAT 797 2

SHRI RANGA : That is a lumpsum,

) SHRI K. C. PANT : That is a
pension. That is given out of that.

SHR1 RANGA : Total ?
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SHRI K. C. PANT : Yes total.

T ¥ MAT41 a3 M AT OF AT HIGE
734 & arr ¥ fagie qOR 3 & g
& 37 & H1¢ ¥ gzi 9¢ Fecqany adf a1
agar afgs w2z & fag N darIw
gAR T q wraar A ga mawg fod 3
fag o & aY Nud A 3@ g fags
g9 w9 faawl & aga ¥ a4 § 4137 71
gW masy T M zw @y § 730 fAeea
ad g 1z wearaT FHGH) 2 qFATE |

What we can give we will give when
they are eligible under the rules, we will
do it.

us ®iEA@ &I agr  fxas
qftfeafs Ay 2 39 &1 agmar 3| &
FIX H 9a1 mEga fagre awmear A
faam 7

Y gem Wwr o gH oY o) gl
¥ wd ¥ gaifas wez 3 asd § ag aq
;T YT AT 4 W I§ F faw frm
aFq £

st UHo ORo WIS 3aw) faEd &1
71§ wazy A7 ¢ afeF g3 FoAT qIER
Zg At fasyqdr 891 &

SHR1 RANGA :
for a change of rolicy.
about the rules.

They are asking
You are talking

SHRI K. C. PANT : I am bound
by the rules.

SHR1 RANGA He wanted an
all-party  Committee, a non-partis-

san Commiittee.

wft geor Wy o3A : arfar § madg
azen A w1 gart fzar § fs usa sl

% geg wfAal €) oF HfeT FAFTHF  moment,
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Re. Mid. Term Poll

FAT 99T g ar Ig g fyare fww
HTAM |

SHRI JYOTIRMOY BASU: The
Barasat incident is more than 20 days old
and the CB1 was sent to make enquiry .
Nothing has come out of it. What has
happened (o the murders that took place
in Barasat ? The whole thing is being
hushed up, sir . This is a serious matter
Will the government clarify the situation
and make a statement ?

12,50 hrs.
RE. MID, TERM POLL

DR. RAM SUBHAG SINGH (Buxar) :
You might have seen from all the national
rapers that are rublished from here that
they have hinted that Parliament is going
to be dissolved, und the dates of the
elections have also been published. 1

would like to know the authenticity of
the refort,  That ~hould be made clear.
SHRI RANGA  (Srikakulam) : In

England and other countries, the conven-
tion is that before the house rises, the
Prime Minister makes the announcement
about the dissolution of the House and
the elections. 1 speak subject to cor-
rection when 1 say this,

SHRI BAL RAJ MADHOK (South
Delhi) :  This kind of rumour-mongering
has been on for a long time. We are not
afraid of facing going the elections. Let
them come tomorrow, but this kind of
thing must rol go on. The House must
be taken inte confidence, and a1 Ceclaration
should be made before Parliament ad.
journs whether they are going to have mid-
term elections, and if they are going to
have it, then this kind of clear indication
must come before Parliament.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : You must have seen in the
press that a rarticular date has also been
annourced,

SHRI SHEQ NARAIN (Basti) :
are ready o face clectiopns at

We
any



